275 Re. QO.P. Adj. M. etc.

MR, SPEAKER: Shri Veerendra

Patil.
(Interruptions)

MR. SPEAKER: Please sit down.
(Interruptions)
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This is not the way., You give me
some questions, That will not form
vart of the proceedings.
(Intercuptions) **
MR. SPEAKER: This will not go on
record.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum):  There are

authorised reports in the national
dailies.... **
MR. SPEAKER: This will not go
on record.
(Interruptions) **

MR. SPEAKER: Why dor%. you
read the rules and then come Lo the
House? This is nonsense,

(Interruptions) **

SHRI SATYASADHAN CHAKRA-
BORTY: When we raise questions,
the answer given by the Ministers are
so evasive....*"

MR. SPEAKER: This is not the way.
You come to my Chamber. He is not
allowed. You come to me. You give
me a notice. I cannot allow discus-
sion on these things on the Floor of
the House. This is irrelevant. I have
got 30,000 questions and decide them
accordingly. You are welcome at any
time.
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SHRI SATYASADHAN CHAKRA-
BORTY: I am going to meet you.

MR. SPEAKER: You are welcome-
at any time day-in and day-out,
(Interruptions)

MR. SPEAKER: Not allowed.
(Interruptions) **
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MR. SPEAKER: Not
Irrelevant
(Interruptions) **

allowed.

12.12 hrs.
PAPERS LAID ON THE TABLE

MEeRCHANT SHIPPING (LEVY Or SEA-
MEN's WELFARE FEE) AMENDMENT
RuLes, 1981.

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): I beg to lay on the Table a
copy of the Merchant Shipping (Levy
of Seamen’s Welfare Fee) Amendment
Rules, 1981 (Hindj and English ver-
sions) published in Notification No.
GSR, 221(E) in Gazette of India
dated the 26th March, 1981, under
sub-section (3) of section 458 of the
Merchant Shipping Aect, 1958. [Placed'
in Library. See No. LT-2834/81]

ANNUAL AccounNTs oF ALL Inpia In-
STITUTE OF MEDICAL SERVICES, NEW
DerLar ror 1979-80,

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
SHANKARANAND): I beg to lay on
the Table a copy of the Annusl Ac-
counts (Hindi and English versions) of
the All India Institute of Medical
Sciences. New Delhi, for the year 1979~

T e*Not recorded.



277 Papers Laid

80 together with Audit Report thereon,
under sub-section (4) of section 18 of
the All India Institute of Medical
Sciences Act, 1956. [Placed in Library
See No. LT-2635/81].

AUDIT ACCOUNTs OF LALIT KALA AKA-
DEMI, NEwW DELHI AND NATIONAL SCHOOL
or Drama, New DELHI FOor 1979-80.

THE MINISTER OF STATE OF
THE MINISTRIEs OF EDUCATION
AND sSOCIAL WELFARE (SHRI-
MATI SHEILA KAUL): I beg to
lay on the Table:—

(1) A copy of the Audited Accounts
(Hindi and English versions) of the
Lalit Kala Akademi, New Delhi, for
the year 1979-80. [Placeq in Library.
See No. LT-2636/81].

(2) A copy of the Audited Accounts
(Hindi and English versions) of the
National School of Drama, New Delhi,
for the year 1978-79. [Pluced in
Library. See No. LT-2637/81].

AxnNvaL REPORTS oF CANCER INSTITUTE,
Mapras For 1980-81, CENTRAL COUNCIL
Oor HomoreOraTHY Nrw DELH1 FOR
1979—81 annp Mepica. CouNCIL OF
Inpra, New DEeLHI For 1979-80,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RAN-
JAN LASKAR): I beg to lay on the
Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Cancer Institute, Madras, for the vear
1980-81 together with Audited Ac-
counts. [Placed in Library. Sce No.
LT-2638/81].

(2) A copy of the Annual Report
(Hindi and English versions) of the
Central Council of Homoeopathy, New
Delhi, for the year 1979—81 together
with Audited Accounts. [Placed in
Library. See No. LT-2639|81.]

(3) A copy of the Audited Accounts
(Hindi and English versions) of the
Medical Council of India, New Delhi,
for the year 1979-80. [Placed in
Libraryr. See No.LT-2839/81].
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NOTIFICATION UNDER INDIAN RAILWAYS
Acr, 1890, FinaL REPORT OF RAIL TARIFF
Enquiry ComMmMITTEE (JUNE, 1880),
AND MAIN REPORT OF RAIL TARIFF
Enquiry CoOMMITTEE (APRIL, 1980)
VoLs, I—V,

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN;: I beg to lay on the Tabhle:—

(1) A copy each of the following Notj-
ficat’ons (Hindi and English versions)
issued under section 47 of the Indisr
Railways Act, 1890:—

(i) The Railways (Warehousing
and Wharfage) (Fourth Amendment)
Rules, 1981. published in Notification.
No. S.0. 241TE) in Gazette of India
dated the 6th May, 1981.

(ii) The Open Lines (Railways in
India) General (Amendment) Ruies,
1981, published in  Notification No.
C.S.R. 485 n Gazetlé of India dated
the 16th May, 1981. [Placeq in Lib-
rary. See No. LT-2641/81)

(2) A copy of the Final Report
(Hindi and English versions) o, the
Rail Tariff Enquiry Committee (June,
1980). [Placed in Library. See No.
LT-2642/81]

(3) A copy of the Main Report
(Hindi and English versions) of the
Rail Tariff Enquiry Committee (April,
1980) Volumes I—V. [Placed in Lib-
rary. Sep No. LT-2643/81].

12.14 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya
Sabha:—

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sahbha, I am directed to inform the
Lok Sabha that the Rajya Sabha, at
its sitting held on the 18th August,
1981, agreed without any amendment
to the Oil and Natural Gas Commis-
sion (Amendment) Bill, 1981, which



